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Y e a r

(A s  on  3 1 st  M a rc h )

No. of lo s s  m ak in g  b ra n c h e s

Pub lic  Se c to r 

B a n k s

Ru ra l S e m i

U rban

Private  Se c to r 

B a n k s

R u ra l S e m i 

U rban

1 9 9 4 -9 5

1 9 9 5 -9 6

6 9 9 3  1 7 56  3 2 0  142

4 6 0 1 *  1 1 2 0 * 3 4 7  171

•Except State  B a n k  of India.

Sebi Action Against Brokers

42 94 . S H R I  J A N G  B A H A D U R  S IN G H  P A T E L  : W ill the 

M in iste r of F IN A N C E  be  p le a se d  to state :

(a) the n u m b e r of b ro ke rs  a ga in st  w h om  Secu rit ie s  

and  E x c h a n g e  B o a rd  of Ind ia  ( S E B I )  h a s  taken action 

during  the last three yea rs, year-w ise ; and

(b) the re a so n s  ttherefor ?

T H E  M IN I S T E R  O F  S T A T E  IN  T H E  M IN IS T R Y  O F  

F IN A N C E  ( S H R I  M .P . V E E R E N D R A  K U M A R )  : (a) S E B I  

h a s  taken  action a g a in st  6 6  sto c k -b roke rs  during  the last

3 yea rs. T h e  ye a r-w ise  b re ak -u p  is  g iv e n  be low  :-

Y e a r N u m b e r  of stock  b ro ke rs

1 9 9 4 -9 5

1 9 9 5 -9 6

1 9 96 -97  (upto Feb., 9 7 )

19

10
37

B e s id e s .  S E B I  h a s  is su e d  during  the ye a r 1996 -97 , 

sh o w  c a u se  no tice s to 58  sto c k -b ro ke rs  and  in so m e  

of th e se  c a se s ,  enqu iry  p rc o e e d in g s  ha ve  a lso  been

initiated.

(b) S E B I  h a s  inform ed that it h a s  taken action

a ga in st  sto c k -b ro ke rs  a s  ind icated a b o ve  for the follow ing 

re a so n s  :

(i) failure of com p ly  with the cond ition s subject to 

w h ich  the sto c k -b ro ke rs  w e re  g ran ted  reg istra ­

tion; and

(ii) contravention  of the p ro v is io n s  of the S E B I  Act, 

1992 , S E B I  (S to c k -B ro k e rs  and  S u b -B ro k e rs )  

R u le s  a n d  R e gu la t io n s, 1992 , Se cu rit ie s  C o n ­

tracts (R egu la tion ) Act, 1956, the Se cu rit ie s  

C on tra c ts  (R egu la tion ) R u le s. 1 9 5 7  a n d  the 

R u le s,  B y e - la w s  a n d  R e g u la t io n s  of the re sp e c ­

tive S to c k  E x c h a n g e s .

Reservation of Backward classes by PSUs

4295 . S H R I  H A R IN  P A T H A K  : W ill the M in iste r of 

IN D U S T R Y  be p le a se d  to state ;

(a) w hether there is  a n y  policy of the G ove rn m en t 

for im plem entation of re se rvation  of B a ckw a rd  c la s s e s  in 

Pub lic  Se c to r U nde rtak ings;

(b) if so, the details thereof;

(c) w hether an y  com plaint h a s  been  rece ived  for 

non- im plem entation of re se rvation  policy in so m e  P S U s ;  

and

(d) if so, the s te p s  taken  by the G ove rn m en t to 

rem edy the situation ?

T H E  M IN IS T E R  O F  IN D U S T R Y  ( S H R I  M U R A S O L I  

M A R A N )  ; (a) and  (b) B a se d  on  the re com m enda tio n s 

m ade  by 2nd  B a ckw ard  C la s s e s  C o m m is s io n  (M an d a l 

C o m m is s io n )  and  follow ing the S u p re m e  Court judgem ent 

thereon, su itab le  instructions ha ve  bee n  is su e d  to all public 

secto r unde rtak in g s to p rovide re se rvation  of v a c a n c ie s  

filled th rough  direct recruitment.

(c) and  (d) T h e  re sponsib ility  for im plem enting the 

re se rvation  policy for O B C s  re sts  with the H e a d  of the 

D epartm ent both in the adm inistrative  M in istrie s  and  public 

en te rpn se s. C om p la in ts, if any, are  ' looked  into at 

appropriate  le ve ls for tak ing rem edia l m e a su re s  from  time 

to time.

Export of Sandalwood and Jasmine

4296 . S H R I  A Y Y A N N A  P A T R U D U  : W ill the M in iste r 

of C O M M E R C E  be p le a se d  to state :

(a) the details of cond ition s im p o se d  on  export of 

san d a lw o o d  oil and  ja sm ine  concentrate; and

(b) the re a so n s  for su d d e n  curb  on  expo rts  of the se  

items;

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN IS T R Y  O F  

C O M M E R C E  ( S H R I  B O L L A  B U L L I R A M A IA H )  : (a) and  (b) 
Export of S a n d a lw o o d  O il is perm itted subject to (i) 

production of Certificate of O rig in  from  the Pnnclpal/Chief 

C o n se rva to r of F o re s t s  of the state conce rned ; (ii) N o  

objection Certificate from  the M in istry  of E nv ironm e nt & 

Fo re sts. G o ve rn m en t  of India; a n d  (iii) A n y  other condition, 

inc lud ing a coiling that m ay  be  im p o se d  by the D irector 

G en e ra l of Fo re ign  Trade. A  ce iling of 5 ,00 0  K g s .  of 

Sa n d a lw o o d  Oil h a s  bee n  perm itted for expo rts  during  the 

yea r keep ing  in m ind the availability of S a n d a lw o o d  from 

legal s o u rc e s  and  the requ irem ents of v a r io u s  dom estic  

industries.


